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ames/ ORDER

PER GEORGE GEORGE K, VICE PRESIDENT:

These appeals filed by the assessee are directed against the two
different orders of Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre (NFAC), Delhi dated 24.07.2025

& 22.07.2025, passed under section 250 of the Income Tax Act,
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1961 (hereinafter called ‘the Act’). The relevant Assessment Year

is 2015-16.

2. At the very outset, we notice that in quantum appeal in ITA
No0.2208/CHNY/2025, there is a delay of 89 days in filing the
appeal before the FAA. The assessee has filed reason for delay in
filing the appeal before the FAA. Though the FAA has observed
the explanation for delay is not reasonable, he has admitted the
appeal and decided on merits. It was further noticed that both the
appeals of the assessee before the First Appellate Authority have
been decided ex-parte. The reason for deciding the appeals ex-
parte was that the assessee did not file written submission in
response to the notices issued from the Office of the First

Appellate Authority (FAA).

3. The Ld.AR for the assessee submitted that initially, the
assessee had sought for adjournment for the first two notices
issued in quantum appeal (ITA No0.2208/CHNY/2025) and three
notices issued in the penalty appeal (ITA No.2209/CHNY/2025).
Subsequently, for the quantum appeal, the FAA had issued a
notice dated 17.07.2025 requiring the assessee to furnish his
submissions on or before 24.07.2025. It was stated that the

assessee had filed written submissions with paper books on
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23.07.2025 through e-filing portal (Acknowledgment
N0.412417531230725). The Ld.AR submitted that the FAA had
dismissed the appeal by passing ex-parte order without
considering the written submissions filed by the assessee on
23.07.2025. With regard to penalty appeal (ITA
No0.2209/CHNY/2025), the Ld.AR submitted that the FAA had
issued notice on 17.07.2025 requiring the assessee to file written
submissions on or before 24.07.2025. However, the FAA had

passed the order ex-parte on 22.07.2025 itself.

3. The Ld.DR supported the orders of the FAA.

4. We have heard rival submissions and perused the material
on record. The Office of the FAA had issued notices directing the
assessee to file written submissions. Since there was no response
by the assessee to the notices issued, the FAA passed ex-parte
orders. It is the claim of the assessee that against the quantum
appeal, the assessee had submitted written submissions on
23.07.2025, which was not taken note by the FAA and against the
penalty appeal, the FAA had passed the order on 22.07.2025 itself
though the time for written submission is 24.07.2025. In view of

the above, the matter needs to be examined afresh by the FAA
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and accordingly, the issues are restored to the files of the FAA.
The FAA shall afford reasonable opportunity of hearing to the
assessee. The assessee is directed to co-operate with the
Revenue and shall not seek unnecessary adjournment. It is

ordered accordingly.

5. In the result, the appeals filed by the assessee are allowed for

statistical purposes.

Order pronounced in the open court on 22" October, 2025 at Chennai.
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